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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 219 OF 2026

(IA No. 269/2026, 1A No. 275/2026,

IA No. 278/2026 & IA No. 281/2026)
In the matter of:

Jatinder Singh & Ors. . . . . Applicant(s)
Versus

Modulus Cosmetics Pvt. Ltd. & Ors. . . . Respondents

SHORT REPLY ON BEHALF OF RESPONDENT NO. 5, i.e.

CENTRAL POLLUTION CONTROL BOARD (CPCB)

MOST RESPECTFULLY SHOWETH:

1. That the Hon'ble National Green Tribunal, Principal Bench, New Delhi,
vide order dated 09/04/2026 in OA No. 219/2026 in the matter related to

alleged violation of environmental norms by Modulus Cosmetics Pvt. Ltd.

(Respondent No. 1), and RRD Oil & Fats Pvt. Ltd. (Respondent No. 2)
directed that:-

"...3. Issue notice to the respondents. . . . " . CPCB is arrayed as Respondent

No. 5 in this matter. Thereby, the reply on behalf of this answering

is made in succeeding paragraphs.

XP6;a

If/RL.owl ;espondent
N.C.T. at

fW. -,a. 1513

at the outset, the answering respondent denies all claims, contentions9

allegations and averments against the answering respondent CPCB in the

referred petition contrary to an}{hing stated or submitted in this reply.
Nothing in the petition may be deemed to have been accepted or admitted

by the answering Respondent for want of a specific denial or on the ground

hat,
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of non-traverse, save any averment which has been expressly admitted
hereinafter.

3. That it is submitted that the CPCB is constituted under Section 3 of The

Water (Prevention and Control of Pollution) Act, 1974. It performs the

functions assigned to it under The Water (Prevention and Control of
Pollution) Act, 1974 (hereinafter referred to as Water Act, 1974), The Air

(Prevention and Control of Pollution) Act, 1981 (hereinafter referred to as

Air Act, 1981) and The Environment (protection) Act, 1986.

4. That the State Pollution Control Boards (hereinafter referred to as

"SPCBs’') and Pollution Control Committees (hereinafter referred to as

"PCCs") have been constituted in States/Union Territories under the Water

Act, 1974 and the Air Act, 1981 and are empowered to implement the

provisions of these Acts in respect of territories falling in their respective

Territorial Jurisdictions.

5. That this answering Respondent (CPCB) humbly seeks to submit that in a

Zero Hour matter raised in Lok Sabha by Shri Manish Tewari, Hon'ble

M.P. regarding "air and water pollution due to two factories located in
Garhshankar, Mehandwani village", received in CPCB through Ministry

of Environment Forest and Climate Change (MoEF&CC). CPCB team

inspected the two industrial Units namely (i) M/s Modulus Cosmetics Pvt.

Ltd. and (ii) M/s RRD Oil and Fats Pvt. Ltd. and collected effluent samples

n 14/10/2022 & 20/10/2022 to assess the adequacy of existing pollution
N.C.T. d DeW

W. No. 1513 +#ontrol measures

rF
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6. That it was observed that the two Industrial Units located at the site under

reference were owned by the same owner and manufacturing as follows:

A. M/s Modulus Cosmetics Pvt. Ltd; involved in the

manufacturing of Soap Noodles and Laundry Soap.

B. M/s RRD Oils and Fats Pvt. Ltd; involved in the

manufacturing of ReDned Edible Oil, as product and rePned

fatty acid, gums, wax and spent earth as by-products.

7. It is humbly submitted that in view of various violations/shortcomings
observed, CPCB issued Show Cause Notice under Section 5 of the

Environment (Protection) Act, 1986 to both the Units on 1 1/11/2022.

A copy of the said Show Cause Notice dated 11/1 1/2022 issued under

Section 5 of the Environment (Protection) Act, 1986, is marked
and annexed hereto as Annexure-I.

8. It is humbly submitted that the Units subsequently took corrective

measures, and the compliance reported by both the Units vide letters dated

26/1 1/2022, was verified through follow-up inspections by CPCB on
13/12/2022 and 29/12/2022.

A true copy of the status of compliance as verified and observed by the

CPCB team during inspection on 29/12/2022 is marked and annexed hereto
as Annexure-II.

9. It is respectfully submitted that CPCB, subsequently advised HPSPCB to
these Units regularly to ensure compliance of environmental

HPSPCB inspected these Units on 19/04/2023 and submitted the

iance report dated 27/04/2023 on the Directions issued by CPCB

Section 5 of E(P) Act, 1986 to the afore-said Units. A true copy of

mY onltor
rms

N.C.T. dO
bmp1513

nder
TF
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compliance report dated 27/04/2023 submitted by RO, Una, HPSPCB is
marked and annexed hereto as Annexure-Ill.

10. That, the answering respondent no. 05 craves leave of the Hon’ble Court

to file additional reply, if required, in future.

11. That, in light of the above submissions, this Answering Respondent No.

05, that is CPCB, shall abide by any order(s) or direction(s) passed by this
Hon'ble Court in the present Petition.

RL at
N.C.T. d Mi +

+ \ W. No. 1513

a

(Raj Na lay lnkaj )
Scientist 'E’

Central Pollution Control Board
08.07.2026
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 219 OF 2026

(IA No. 269/2026, 1A No. 275/2026,

IA No. 278/2026 & IA No. 281/2026)

In the matter of:

Jatinder Singh & Ors. . . . . Applicant(s)
Versus

Modulus Cosmetics Pvt. Ltd. & Ors. . . .Respondents

AFFIDAVIT

I, Raj Narayan Pankaj in the capacity of Scientist ’E’, having office at the

Delhi, Central Pollution Control Board, Parivesh Bhawan, East Arjun

Nagar, Delhi, do hereby solemnly affirm and sincerely state on oath as

follows:

t

1. That I, the deponent herein, is well conversant with the facts and

circumstances of the present case based on the information derived from

the official records, and hence, I am competent to verify, sign and swear

this affidavit on behalf of the Respondent CPCB.

2. That the accompanying reply has been drafted and filed under my
instructions and authority, the contents thereof are true and correct on the

basis of the records maintained during the ordinary course of business of
available records and documents and the contents of the same

er and explained to me and are not repeated herein for the sake

CPCB and

'e read o\

lrevltyiT6mM
W. No. 1513

>
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3. That the accompanying reply may be read part and parcel of the present
affidavit .

la

Control Bol 1-d
\:aHH qdldq VPn liTrat)

:hanae. Govt. of IrIJ3)
llC/£Xi2

Ha qJ!!qu1 aO\d /Hi
bnfni '!’ / Scientist 'ESaUl -srt quI’ aCiDIUI aH

Cerlcrrl poflf tion
(Int.VI. tR qi -aPRil
(I+{'9 EIlvI Jrqief t. Fr ,eSt %vf'.'r

VERIFICATION

I, Raj Narayan Pankaj, working as Scientist 'E’ in Central Pollution

Control Board, Parivesh Bhawan, East Arjun Nagar, Delhi-110032, the

Respondent No. 05 herein, do hereby verify that the contents above are true

and correct to the best of my knowledge, information and belief

09 JUL 2026
Verified at Delhi on this the . ... ... Day of July, 2026.

hMI
N.C.T. of Dod+ +Regt No. 1513

ATI,ESTED'P
Eg{ATBfRF£!?
09 JUL 2026

HEr\d / Rai itarabIan Pal

= =:DPI dId

Ll–11 OO'32

Delhi-1 :GD’;'2

Cr 11 tl
(ql t & Gl,
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SPEED POST/Email
B-zeo1 6 / 04 / 06 / tpc-t t 6oZt

To,
tvt/s RRD Oils and Fats Pvt. Ltd.,
Village Gondpur Jai Chand ,Tehsil-Haroli,
Distt. Una
Himachal Pradesh- 1 7 6601

Sub.: Directions under Section 5 of the Environment (Protection) Act, 1986- Reg

WHEREAS a public complaint received against lvl/s RRD Oils and Fats Pvt. Ltd, Una,
Himachal Pradesh, a unit engaged in manufacture vegetable oils, for improper disposal of
chemical waste and emanating noxious fumes from the Unit was fonararded by Ministry of
Environment, Forest and Climate Change to CPCB for investigation; and

WHEREAS, the vegetable oil manufacturing industries which have been discharging
environmental pollutants directly or indirectly into the ambient air and water, having potential
threat to cause adverse effect on the water and air quality; and

WHEREAS, the Central Govcrnment has notified the standards for discharge of
environmental pottutants from various categories of industries under the Environment
(Protection) Act, 1986 and the ru[cs framed thereunder; and

WHEREAS, a team of officiats from CPCB Regional Directorate, Chandigarh
inspected the unit and cottected efftuent samptes on October 141u..20, 2022 to assess the
adequacy of existing poltution conlrol measures and based on the inspection, fottowing
observations are made:

The unit has obtained vatid Consent to Operate (CTO) from HPSPCB up to 31.03.2023
but the unit has not obtaincd CTO from HPSPCB for the thermic ftuid heater (40
lacs Kcat/hr). The Unit has atso started operation of 25 ton boiters without obtaining
CTO from HPSPCB. No water is used in the process but for any accidental discharge,
the unit has provided 10 KLD ETP. No efftuent was discharged from the ETP during
inspection hence no sampte was cotlected.

The unit has obtained authorization from HPSPCB up to 31.03.2027 for other
hazardous wastes but not obtained authorization for disposat of exhaust air or gas
cleaning residue (Category: 35.1) under Hazardous and Other Wastes (Management
and Trans-Boundary Movement) Ru[es.

Proper stack emission moniLoring facitities (tocation of port-hote) has not been
provided as per the emission regutation Part -111,1985 of CPCB.

WHEREAS, the Ministry of Environrnent, Forest and ctimate change, Government of
lndia, vide Notifications No. S. O.157 (E) of 27.02.1996 and S. O. 730 (E) dated 10.07.2002,
has detegated the powers vestcd under Section 5 of the Environment (Protection)Act, 1985
(29 of 1985) to the Chairman, Central Pottution Control Board, to issue directions to any

November 11,2022

a.

b.

PaRe 1 of 2
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industry or any tocal body or any other authority for viotations of the standards and rutes
notified under the Environment (Protection) Rutes, 1986 and amendment thereof; and

NO!V, THEREFORE, in view of above and in exercise of powers detegated to the
Chairman, Central Pottution Control Board under Section 5 of the Environment (Protection)
Act, 1986, M/s RRD Oils and Fats Pvt. Ltd., Himachal Pradesh is hereby directed to show
cause as to why the operation of the unit should not be ctosed down for the above non-
comptiance.

You are hereby given an opportunity to file your objections, if any, to above stated
directions within 15 days from receipt of this notice faiting which necessary action as
deemed fit under the provision of the Environment (Protection) Act, 1986 inctuding
imposition of environmental compensation wit[ be taken by CPCB. .

B"lt 
'(Tanmay'Kumar)

Chai rman
o-Copy to:

i. The Chairman
Himachal Pradesh State Pcllution Contro[ Board
Paryavaran Bhavan, Phase lll,
New Shimta - 171009
Himacha[ Pradesh

2. RegionaI Director
CentraI Pottution ControI Board,
RegionaI Directorate-Chandi garh
BSNL Exchange, 2nd Ftoor
Sector 49-C, Chandigarh
Pin-160047

3. The Additiona[ Secretary (CP Division)
Ministry of Environment, Forests and Ctimate Change
Prithvi Wing, 2nd Ftoor
lndira Paryavaran Bhawan, /,tiganj,
JorBagh Road, New Dethi 1 10003

4. DivisionaI Head, lT, CPCB

5. DivisionaI Head, IPC-Vl, CPCB

o/.

(Prashant Gargava)
Member Secretary

Page 2 of 2
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